and Climate Change & Ors.

Salim

S. No.

n

(CPCB) in O.A. No. 621/2024, titled as Salim Vs. Ministry of Environment '
' Forest and Climate Change & Ors. in compliance to Hon ble NGT order dated

4
i

' regarding providing of information pertaining to M/s Slaughter House Nagar |
' Nigam.
| Nigam
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
Principal Bench, New Delhi
Original Application No. 621 of 2024

In the matter of:

Reply on behalf of Respondent No. 3 Central Pollution Control Board |

28.05.2024.

Annexure- I: A copy of Hon’ble NGT order dated 28.05.2024.

Annexure- II: A copy of modified direction dated 07.03.2016 issued by CPCB
to all SPCBs/PCCs regarding U/s 18(1) (b) .

Annexure- III: A copy of direction dated 12.12.2019. issued by CPCB to all
SPCBs/PCCs regarding U/s 18(1) (b) .

Annexure- IV: A copy of direction dated 14.01.2022. issued by CPCB to all
SPCBs/PCCs regarding U/s 18(1) (b) .

Annexure- V: A copy of Hon"ble Supreme Court order dated 23.08.2001 in WP
(C) No(s). 309 of 2003 titled as [.axmi Narain Modi Vs. Union of India & Ors.

Annexure- VI: A copy of Hon’ble NGT order dated 28.09.2019, titled as
Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.

Annexure- VII: A copy of letter issued by CPCB to UPPCB dated 19.06.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Principal Bench, New Delhi
Original Application No. 621 of 2024

In the matter of:

Saim .. Applicant

Versus

Ministry of Environment Forest
and Climate Change & Ors. .. Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 3, CENTRAL
POLLUTION CONTROL BOARD (CPCB)

1. That, Hon’ble NGT vide order dated 28.05.2024 has directed as;

“...3. The OA raises substantial issue relating to compliance of
environmental norms.

4. Issue notice to the respondents. Mr. S.A. Zaidi, Advocate
accepts notice on behalf of that Respondent No. 10 and seeks four
weeks’ time to file the reply. Applicant is directed to serve
Respondents No. 1 to 9 and file affidavit of service at least one week
before the next date of hearing.

10 has filed Appeal No. 16/2024 which is pending for
consideration... .

Thereby, the reply is made in succeeding paragraphs. A copy of the
Hon’ble NGT Order dated 28.05.2024 is annexed as Annexure- L.

2. That at the outset, the answering respondent deny all claims, contentions,
allegations and averments against answering respondent CPCB in the above

Original Application contrary to anything stated or submitted in this reply.
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Nothing in the Original Application may be deemed to have been accepted or
admitted by the answering respondent for want of a specific denial or on the

ground of non-traverse, save and except any averment which has been

expressly admitted hereinafter.

3. That, CPCB is a statutory Board constituted under Section 3 of The Water
(Prevention and control) Act, 1974. It performs the functions under The Water
(Prevention and control) Act, 1974, The Air (Prevention and control) Act, 1981
and The Environment (Protection) Act, 1986.

PRELIMINARY SUBMISSIONS

4. That the Original Application is against M/s Slaughter House Nagar Nigam
operating in populated area of Kamela Colony, Saharanpur, Uttar Pradesh
(hereinafter referred to as "Unit"). The applicant has raised substantial issues
related to non-compliance of environmental norms by the above mentioned
unit. Further, the applicant has submitted that as per the Consent to Operate
(hereinafter referred to as "CTO") dated 27.12.2019 issued by Uttar Pradesh
Pollution Control Board (hereinafter referred to as " UPPCB"), ‘Special
Condition’ No. 18, the unit shall submit the proposal for shifting the slaughter
house outside the populated area in a time bound manner of three months. It

Bl OF AN : -_—T .
é’/N' /VO)} salleged by the applicant that the unit is operational in non-compliance to

e\ consent condition regarding shifting of slaughter house from the
julated area since 2010 i.e. for the last about 14 years. It is also alleged that
working and unit is disposing solid waste (offal's and bones) through M/s.
Alien Agro Foods Hapur situated at a distauce of 160 km. away from the unit
and discharging effluent in river Hindon. It is also contented by the applicant

that the turnover of the Respondent No. 10 is Rs. 3 crores, but UPPCB by
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levying Environmental Compensation (hereinafter referred to as "EC") of Rs.

6,00,000/- is allegedly permitting the Respondent No. 10 to operate illegally.

REPLY

5. That the averments made under Para Nos. 01 to 81 in Original Application are
about the various non-compliances by the said unit such as violation of consent
conditions issued by UPPCB, discharge of solid waste and liquid effluent
without proper treatment and not following the Compendium of Standards
/Guidelines applicable to slaughter houses etc. In reply, following is humbly

submitted:

a. That CPCB has issued modified directions dated March 07, 2016
under section 18(1)(b) of the Water (Prevention & Control of
Pollution) Act, 1974 (hereinafter referred to as “Water Act™) and
section 18(1)(b) of the Air (Prevention & Control of Pollution) Act,
1981 (hereinafter referred to as “Air Act”) to all the State Pollution
Control Boards/Pollution Control Committees (hereinafter referred
as SPCBs/PCCs) regarding harmonization of Classification of
Industrial Sectors under Red/Orange/Green/White categories. As
per the classification of industrial sector the “Slaughter house and
meat processing industries™ are categorized under ‘Red’ category
and required to obtain Consent to Establish (hereinafter referred to
as “CTE”) and Consent to Operate (hereinafter referred to as

“CTO”) from the concerned SPCB/PCC. The copy of modified

SEA
*«\e o LOA‘ direction dated 07 March, 2016 is marked and annexed as
g nnexure-II.
.SO fhat the revised standards for discharge of effluent from slaughter
A



163

Change (MoEF&CC) on 28.10.2016 under the Environment
(Protection) Rules 1986. The standards are: pH: 6.5 to 8.5; SS:
50 mg/l; BOD: 30 mg/l; COD:250 mg/L. and Oil & Grease-10
mg/L.

. That CPCB published “Revised Comprehensive Industry
Document on Slaughter houses" in October 2017”. The said
document stipulates the best treatment technologies available for
treatment of wastewater from slaughterhouse, for Solid waste
management and odour management etc, which is available at
weblink:
hitps://cpcb.nic.in/openpdffile.php?id=TGFOZXNORmIsZS8xNzV
(MTUXxMTI2ZNDEOMV9tZWRpY XBob3RvODkzOS5SwZGY =

. That Compendium of Standards /Guidelines applicable to slaughter
houses was prepared by MoEF&CC and circulated to all
SPCBs/PCCs by CPCB vide letter dated 01-01-2018 for
implementation. The Slaughter houses should follow the various
provisions of rules and regulations as mentioned in the
“Compendium of Indian Standards on Slaughter House™. The
compendium is available at weblink:
https://cpcb.nic.in/NGT/slaughter_house_compandium.pdf.

. That CPCB issued directions dated 12.12.2019 under section
18(1)(b) of the Water Act and 18(1)(b) of the Air Act regarding

inspection frequency for Environmental Surveillance of Industries.

As per the above said directions, red category industries are
required to be inspected in every six months by the concerned
SPCBs/PCCs. The copy of directions is annexed as Annexure-III.
. That as per the CPCB directions dated 14.01.2022 issued under
section 18(1)(b) of the Water Act and 18(1)(b) of the Air Act, to all
the SPCBs/PCCs regarding installation of Rendering Plant (dry)
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along with blood coagulator for processing of animal waste; and to
install well designed effluent Treatment Plant for treatment of
wastewater so that the treated effluent complies with the standards
prescribed under the Environment (Protection) Act, 1986. The copy
of direction is annexed as Annexure-IV.

g. That the Hon’ble Supreme Court vide order dated 23.08.2012, in
WP(C)309/2003, Laxmi Narayan Modi Vs Union of India & Ors
directed to constitute State Level Slaughter House Monitoring
Committee under the Chairmanship of Secretary, department of
Urban development in every state. The copy of the order dated 23-
08-2012 passed in WP-C-309/2003 is annexed as Annexure-V.

h. That the Hon’ble NGT vide order dated 28.08.2019, in Original
Application No. 593/2017 (arising from W.P. (Civil) No. 375/2012
on the file of the Hon’ble Supreme Court), Paryavaran Suraksha
Samiti & Anr. Vs. Union of India & Ors. has passed the directions
regarding environmental compensation to be recovered for causing
pollution or failure for preventing causing pollution. The relevant

extract of the order is reproduced below for ready reference;

"....The Environmental compensation regime fixed for industrial

[ ¥/ 4 ' o\ units, GRAP, solid waste, sewage and groundwater in the report
“% )=~/ dated 30.05.2019 is accepted and the same may be acted upon as an

e interim measure...."

A copy of the order is annexed as Annexure-VIL.

i.  That the CPCB requested UPPCB vide letter no. CM-13/3/2024-Law-HO-
CPCB-HO/2464 dated 19.06.2024 to provide information pertaining to
above mentioned unit by 21.06.2024, in this regard, information is awaited

from UPPCB. Copy of the letter is annexed as Annexure-VIL.



165

6. The answering respondent craves leave of the Hon’ble Tribunal to file
additional reply, in future, if required.

7. That in light of the above submission, it is respectfully submitted that this
Answering respondent i.e. CPCB, shall abide by any order(s) or direction(s)
passed by this Hon’ble tribunal in the instant Original Application.

e
M‘N’“
ci&ﬁmika Sagar)

Scientist ‘E’
Central Pollution Control Board

\ =
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Principal Bench, New Delhi
Original Application No. 621 of 2024

- In-the:matter of: irw
ginsiod | ¥ wfhwé .
- Sabmesy rop s Mb“ﬁ ....... Applicant

¢ nod noiutios Isne
r ..",:«'u FESIIE PIBPW BT =B | [OVRIEP

. sramnownd 04
g Versus
Ministry of Environment Forest

and Climate Change & Ors. .. Respondent(s)

AFFIDAVIT

I, Anamika Sagar, D/o Shri D. P. Singh, aged 53 years, currently working as
Scientist ‘E’ in the Central Pollution Control Board, Parivesh Bhawan, East
Arjun Nagar, Delhi-110032, the Respondent No. 03 in the above matter
(hereinafter referred to as “CPCB” or “Answering Respondent™) do hereby

solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the

5Q5C SAMENA REEWW'?!?PCB in the present case, and as such, I am well conversant
3 satnsiod
T“"_s"qm‘u 5 mmdnd circumstances of the present case on the basis of the
= nyE GRTEY FIRSIY ETOWT B9 FB RVDISY
08 mfmmaﬁm ‘derived from the official records, and hence, I am competent

to verlfy, sign and swear this affidavit on behalf of the Respondent CPCB.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB
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and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

F\kvw’“\f‘ =

‘PONENT
I=nf¥e WrIR [ Anamika Sagar
m ¥ l Scientist €'

l Pollutlo ontrol Board
, ¥ T Ry AR, A UGB )
(M/o Environment, Forest & Climate Change, Govt. of India)
m e, g o T, fRe-10032
Parivesh Bhawan, East Arjun Nagar, Delhi-1

VERIFICATION

Verified at New Delhion thisdayof ................ that the contents of the above
reply are correct and true on the basis of the record of the cases as mentioned in

the day to day affairs of the CPCB. Nothing has been concealed thercfrom or mis-

stated. .
9 g JUN 9""A
Verified at New Delhi on this the ........ Day of 2024
A\
PONENT
InfAasT WIR | Anamika Sdgar
e § | Sclentist ©
m u'rln ot s
Po Control Board
( . W T Wy A, TR THR)

(Mo Environment, Forest & Climate Change, Gowt. of India)
aRdw =, g arof e, ﬁa‘n—nooa:)
Parivesh Bhawan, East Ariun Nanar 1

78 JUN 204
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 621/2024
(IA No 242/2024, 1A No 241/2024)

Salim Applicant
Versus

Ministry of Environment Forest
and Climate Change & Ors. Respondent(s)

Date of hearing: 28.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aruj Kant, Ms. Kinjal Aggarwal & Ms. Pallavi Pratap, Advs.

Respondent: Mr. S.A. Zaidi, Ms. Mansi Chahal & Mr. Kapil Sagar, Advs. for R - 10

ORDER

1. In this original application, Applicant has raised the grievance
against Respondent No. 10 - M/s. Slaughter House Nagar Nigam that it is
operating in the populated area of Kamela Colony, Saharanpur, Uttar
Pradesh and it is illegally discharging effluents, causing violation of the

environmental norms.

2. Submission of learned Counsel for Applicant is that in the Consent
to Operate (CTO) dated 27.12.2019 ‘Special Condition’ No. 18 was
incorporated which required the unit to submit the proposal for shifting
outside the populated area in a time bound manner of three months.
Further submission is that Uttar Pradesh Pollution Control Board (UPPCB)
had issued NOC - Annexure 5 dated 03.03.2016 requiring the Respondent
No. 10 to shift from the populated area within a period of one year. He has
also referred to the inspection report of UPPCB dated 19.01.2024 to show
that the rendering plant and blood meal plant set up by Respondent No.

10 are closed and are not working and Respondent No. 10 is disposing of
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the blood and other solid waste through M/s. Alian Agro Foods Hapur
situated at a distance. He has also referred to the Annexure 20 and has
submitted that the final discharge point of Respondent No. 10 is Hindan
River, therefore, he is polluting the river also. His submission is that
though the turnover of Respondent No. 10 is Rs. 3 crores, but UPPCB by
levying a meager Environmental Compensation (EC) of Rs. 6 lakhs is
permitting the Respondent No. 10 to operate illegally. He has submitted
that Respondent No. 10 is operating without complying the condition of

shifting out of the populated area since 2010 for last about 14 years.

3. The OA raises substantial issue relating to compliance of

environmental norms.

1. Issue notice to the respondents. Mr. S.A. Zaidi, Advocate accepts
notice on behalf of that Respondent No. 10 and seeks four weeks’ time to
file the reply. Applicant is directed to serve Respondents No. 1 to 9 and file

affidavit of service at least one week before the next date of hearing.

S. We also find that against the imposition of EC, Respondent No. 10

has filed Appeal No. 16/2024 which is pending for consideration.

6. Hence, OA is directed be listed along with Appeal No. 16/2024 on

01.07.2024.
Prakash Shrivastava, CP
Arun Kumar Tyagi, JM
Dr. A. Senthil Vel, EM
May 28, 2024
Original Application No. 621/2024
DV

10
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; dara wgyu s ard
w ; CENTRAL POLLUTION CONTROL BOARI
(hiavy Uq 99 WHIEY, Wiwd 6eHN)

[Q}—Iﬁh MINMISTRY OF ENVIBONMENT & FORES

No.B-29012/ESS(CPA)/2015-16/ March 07, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Poliution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following  different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56t Conference of Chairmen & Member Secretarics of CPCB & SPCBs/PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/Green category to bring uniformity in classification of industrial sectors
across the country;

af¥de waq' gdl arge e, f@eeh-110032
Parivesh Bhawan', East Arjun Nagar, Delhi - 110032

HIRdel 243102030, BT/ Fax | 22305793, 22307078, 22307079 22301937 22304

™/e-mail : cpch@ nic.an -}11;5:':_ * /Website - www.coch
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange” and 86 sectors as
‘Green’:

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considercd as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a "Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a function of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
resources. For this purpose the references are taken from the the Water (Prevention and Control

2/5

12
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment (Protection} Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS , based on the scries of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on ‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White calegory

WHEREAS, bascd on the revised criteria, the ‘TFinal Report on Revised Categorizatior
of Industrial Sectors under Red/Orange/Green/White’ has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial scctors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under :
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
. The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for Whitc
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of ne
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Scction
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions” are hereby issucd for
compliance by all SPCBs and PCCs :

(¥5)
W
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. F1, F2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categories of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the “Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establish’
and ‘Consent to Operate’ and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

That the "Revised Lists of Red, Orange, Green and White category of
industrial sectors” shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shail be only in conforming arcas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revisc /preparc the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identified later-on under
different categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCB
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. It is
further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.

14
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report” in compliance with these directions to CPCB before

15.04.2016.
(Arun
Charfman
Copy to: 7 [ L [( fo
1. The Chief Secretary of all the States and UTs

o8

'U'l

The Secretary ,

Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi-110 011

The Secretary ,

Ministry of Heavy Industries

Udyog Bhawan, Rafi Marg, New Delhi - 110 011

The Secretary,

Ministry of New and Renewable Energy

Block-14, CGO Complex,

Lodhi Road,New Delhi-110 003,

The Advisor(CP Division)

Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan

Jor Bagh Road, New Declhi - 110 003

All Zonal Offices of CPCB

-~

j?}'w,@f»ci |
(A.B. Akolkar) ~.¢ /€
Member Secretary ’

N
T
tn
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Final Document
on
Revised
Classification

of

Industrial Sectors
Under

Red, Orange, Green and White Categories
(February 29, 2016)

B\ T
oo LA

cpch

Central Pollution Control Board
Delhi

1
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Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange’ and 86 sectors as ‘Green’.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘“Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act , 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC ,
the following criteria on ‘Range of Pollution Index “for the purpose of categorization of industrial
sectors is finalized.
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o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization” Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

» No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

vV VYV

‘4

Y

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization” is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.

18
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control

of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with

categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

The notification of MoEF was first brought on 274 February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24™ February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

In order to harmonize the ‘Criteria of categorization’, a “‘Working Group” was
formed as per resolution passed during the 57t Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the

Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria

B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

e Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

e 59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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1. A Working Group” comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtra PCB is constituted.

2. This WG shall revisit the categorization of industries that is based on pollution index criteria &
environmental issues sudi as generation of emission, effluent and hazardous wastes.

3. The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMs , Benzene, Ammonia and other toxic parameters relevant to the
industry.

Water Pollution Score based on parameters namely pH, TSS, NHs-N, 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.

Hazardous wastes ( land fillable, incinerable, recyclable) as generated | 20 Marks
by the industry.

Note :
e Parameters to be decided on the basis of the nature of the wastes generating from
the industrial sector.
e Industries having only either water pollution or air pollution, the score will be
normalized wrt 100.

4. Based on the score of the Pollution Index, following categorization be made :
o Type of industries, if scores 60 and above be categorized as Red
o Type of industries, if scores from 30 to 59 be categorized as Orange
o Typeof industries, if scores from 15 to 29 be categorized as Green
o Type of industries, if less han 15 be aitegorized as White or non-polluting industry.
5. SPCBs/PCCs may issue consent to the industries
- Red category of industries for 5 years.
- Orange category of industries for 10 years.
- Green category of industries for 15 years.
- No necessity of consent for non-polluting industries.
6. No red categories of industries will be permitted to establish in eco-sensitive areas and

protected arens.

E: Follow-up Actions made on the Resolutions :-

e Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated
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23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollution potential.

¢ The categorization is made on the basis of following;:
o Quality of emissions (air pollutants) generated
o Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

e Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment
(Protection) Act , 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is

presented in the following tables F-1 to F-4 .

22
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Table F-1 : Water Pollution Scoring Methodology

Sl. No.

Activity / Types of Discharges

Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in

industrial processes waste waters. Maximum of the following seven categories is to be taken.

W11

Waste-water which is polluted and the pollutants are -

® not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

e toxic; or

e both toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/1). For details
appendix 1 may be referred)

30

W12

Non-toxic high strength polluted waste-water having BOD in the range of
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

25

W13

Non toxic- polluted waste-water having BOD below 1000 mg/1 and the
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits
from 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

20

W14

Waste-water generated from the chemical processes and which is polluted
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limits

more than 250 mg/1. For details appendix 1 may be referred)

15

W15

Waste-water generated from the physical unit operations / processes and
which is polluted due to presence of TDS (total dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

12

W16

Non-toxic polluted waste-water from those units which are:
e Having the overall waste-water generation less than 10 KLD and

e The pollutants are easily bio-degradable having BOD below 200
mg/1 which can be easily treated in a single stage ASP (activated

12

8
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low

strength organic load.
W17 Waste-water from cooling towers and cooling-re-circulation processes 10
Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)
W2 Industry having overall liquid waste generation of 100 KLD or more | 10

including industrial & domestic waste-water.

Overall Water Pollution Score W = W1+W2

24
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Appendix 1

Water Pollutants covered under Group W11:

v' Free available Chlorine , Total residual chlorine, Fluoride (as F),
Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
7Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as Ce¢HsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or

v BOD strength of waste water > 5000 mg/1

Water Pollutants covered under Group W12:

v" Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

v" BOD strength of waste water is in the range of 1000-5000 mg/1

Water Pollutants covered under Group W13:

v" Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v" BOD strength of waste water is below 1000 mg/1

Water Pollutants covered under Group W14 and W15:

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

v BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10
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Table F-2 : Air Pollution Score

SL. Air ‘Range of Prescribed Standard ’ of criteria pollutants Marks
No. Pollutants
Group
Part1:Score Al =Score based on types of expected criteria Air Pollutants presentin the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A Presence of criteria air pollutants having prescribed standard limits up - 30
to2 mg/Nm3
2 Group A1B Presence of criteria air pollutants having prescribed standard from 3 25
to10 mg/Nm3
3 Group A1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1lE Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1F ¢ Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
o Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G ¢ Generation of Odours which are : 10
o Generated due to application of binding gums / cements
/adhesives /enamels
o Which can be easily contained /controlled with simple
conventional methods
Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :
6 Group A2F1 e All such industries in which the daily consumption of coal/fuel | 10
is more than 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers etc.
7 Group A2F2 ¢ All such industries in which the daily consumption of coal/fuel | 5
is from 12 MT/day to 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -A = A1 + A2

11
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Appendix 2

Air pollutants covered under Group Al1A:

Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2S0O4 Mist, SO2

Air Pollutants covered under Group A1D:

CO, PM, CO, NOx

Air Pollutants covered under Group A1E:

NOx with liquid-fuel, SO2 with liquid-fuel

12
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Table F-3: Hazardous Waste Generation Score

S1.No.

Types of Hazardous Waste Generated as per Schedule 1 /

Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the

following four categories is to be taken

Score

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical

operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies.

10

13
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Table F-4 : Calculation Sheet
Industrial Sector - .............

1. Water Pollution Score (W)

Scores Waste Water Category Value

Score on W1

Score on W2

Water Pollution Score = W1+W2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2 - -

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total = W + A + HW

Note :

1.

Any of the industrial sector having only either air pollution (A) or water pollution

(W) , the score will be normalized to 100 as per the following formula -
Normalized Score = {100 x W (or A)} / 40

Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be

normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste

generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous

waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14
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G : Developments:

The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

Atfter careful examination and consideration of the suggestions of concerned stake-holders the “Draft
Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The “ Draft Document " was uploaded on the website of CPCB also for information &
comments of one & all.

The matter was discussed during the 170t Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were claritied.

Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

Based on the above, final meeting was convened by the Secretary , MoEFCC with CPCB and
senior officers of MOEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index ‘for

the purpose of categorization of industrial sectors were suggested :

» Industrial Sectors having Pollution Index score of 60 and above - Red category

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
» Industrial Sectors having Pollution Index score of 21 to 40 -Green category
» Industrial Sectors having Pollution Index score incl.& upto 20 ~White category

Based on the final criteria as described in v above , the final categorization is as follows:

Category of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White - 36
Total 244 242

vii.  In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same

15
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characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and tinal lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G-3, G4 and G-5

respectively, which are self explanatory.

16
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Annexure
A F=sita wrguor o ars
= } CENTRAL POLLUTION CONTROL BOARD
R 4 (vafervor Ui @ HAEE, WG WER)
@jﬁﬂ) (MINISTRY OF ENVIRONMENT & FORESTS. GOVT. OF INDIA)
No. B-29012/ESS/CPA /2015-16 19.08.2015

Sub: “Harmonization of Classification of industries under Red / Orange / Green / White Categories”,

During the Conference of the Environment Ministers of States held in New Delhi during
April 06-07, 2015, it was resolved to adopt pollution potential criteria for categorization of Red,
Orange & Green categories of industries and that a Committee be constituted with State
representatives. Further, in the 59% Conference of Chairmen & Member Secretaries of Pollution
Control Boards/PCCs held in New Delhi on April 08, 2015, it was agreed to constitute a
Committee to look into categorization system of industries based on their respective pollution
potential index,

2. Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB, MPPCB,
MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated 23.04.2015 to
review & classify industrial sectors into different categories based on criteria of respective
pollution potential indices,

3. The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) industrial sectors
have been assessed as per the proposed formula by a group of Scientists from CPCB . For this
purpose , concerned Engineers / Scientists from the Member SPCBs of the Committee were also
involved & consulted during May28-29, 2015.

4. After careful examination and consideration of the suggestions of concerned stake-holders the

“Draft Document on Revised Concept of Categorization of Industrial Sectors * is prepared by
the Committee ,

lnthiscontext.theUndersip\edisdirectedwforwudacopyofmc" Draft Document on
Revised Concept of Categorization of Industrial Sectors to all the SPCBs, PCCs and concerned
Ministries for their comments. Accordingly, the same is enclosed herewith and all the SPCBs, PCCs
and concerned Ministries are, hereby requested to provide their comments by 04.09.2015. The
comments may kindly be sent through hard copy as well as soft copy at e-mail:

Encl : As above .M—L)——’ P

To:

IN.K. Gupta]
Incharge - ESS

All the State Pollution Control Boards / Pollution Control Committees

The Secretary, Ministry of Micro Small and Medium Enterprises, New Delhi
The Secretary, Ministry of Heavy Industries & Public Enterprises, New Delhi
The Advisor & Incharge , CP Division, MoEFCC, New Delhi

CPCB Website

NN~

oftae war gt sfs T, Reft-110032
: - 110032
‘Parivesh Bhawan', East Arjun Nagar, Delhi - 1100
g / Tel. - 43102030, %/ Fax : 22305793, 22307078, 22307079, 22301932, 22304948

#-3d / e-mall :cpcb@nic.in JEWET / Website : www.cpcb.nic.in
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228 Annexure- I

SPEED POST
B-29012/Inspection-Policy/IPC-V1/2019-20/ §Q7) "C\G\r}L December 12,2019

To
The Chairman
All SPCBs/PCCs
(as per the list)

SUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 AND THE AIR (PREVENTION &
CONTROL OF POLLUTION) ACT, 1981 REGARDING INSPECTION
FREQUENCY FOR ENVIRONMENTAL SURVEILLANCE OF INDUSTRIES.

WHEREAS, under Section 17 of the Water (Prevention & Control of Pollution) Act,
1974, and under Section 17 of the Air (Prevention & Control of Pollution) Act, 1981, one
of the functions of State Pollution Control Boards (SPCBs)/Pollution Control Committees
(PCCs) is to plan a comprehensive programme for the prevention, control or abatement of
pollution of streams, wells and air pollution in the States/ Union Territory and to secure
the execution thereof, and;

WHEREAS, under Section 16 of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under
Water (Prevention and Control of Pollution) Act, 1974 is to coordinate activities of the
State Pollution Control Boards and Pollution Control Committees and to provide technical
assistance and guidance to SPCBs / PCCs, and;

WHEREAS, CPCB has categorized industrial sectors into red, orange, green and
white category and accordingly directions were issued to all the SPCBs / PPCs on March
07,2016 u/s 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and the
Air (Prevention & Control of Pollution), Act, 1981 for adoption of revised criteria of
categorization of industries, and;

WHEREAS, Hon’ble NGT in the matter of OA No. 639 of 2018, Shailesh Singh Vs
State of Haryana & Ors., sought a report from a joint Committee of the CPCB, Haryana
State PCB, CGWA and District Administration with reference to the allegation of
deterioration of ground water quality in major part of the State of Haryana on account of
non-compliance of direction of the Honble Supreme Court in the matter of Writ Petition
(Civil) 375/2012, Paryavaran Suraksha Samiti & Anr. Vs Union of India & Ors, that no
untreated effluents be discharged and requisite ETPs, STPs and CETPs be installed, and:

Contd...
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WHEREAS, the report dated December 10, 2018 was filed by the joint Committee
pointing out that the Inspection Policy of the State PCB provided for inspection of “highly
polluting 17 categories’, ‘red’ and ‘orange’ category industries in 3, 5 and 7 years
respectively and auto renewal of consent to operate. The report also found large scale
violation of environmental norms which had remained unchecked on account of such
unsatisfactory policies, and:

WHEREAS, Hon’ble NGT vide order dated March 08, 2019, in the matter of OA
No. 639 of 2018, Shailesh Singh Vs State of Haryana & Ors., highlighted that policy
followed by the State of Haryana was hit by the mandate of ‘Precautionary’ and
‘Sustainable Development’ principles of environmental law. Since there was large scale
violation of environmental norms by ‘highly polluting 17 categories’, ‘red’ and ‘orange’
category industries, meaningful environmental regulatory regime was imperative which
require revision of the existing policy framework. Further, the Hon'ble NGT also stated
that ‘auto renewal policy results in pollution remaining unchecked’, and;

WHEREAS, Hon'ble NGT stated that there is need for further reduction of period
of inspections and increase in frequency with regard to ‘highly polluting 17 categories’,
‘red category’ and ‘orange category” industries. Vigilance is also required on ‘green
category’ to verify that ‘green’ status is being genuinely used. The Hon'ble NGT directed
that there is need for the CPCB to ensure revision of such policies in all the States having
regard to the data of air and water quality, CEPI, non-attainment cities and polluted water
stretches, etc. in said States. The policy should cover inspections with reference to the
Water (Prevention and Control of Pollution) Act, 9 1974 as well as the Air (Prevention and
Control of Pollution) Act, 1981, and:

WHEREAS, the Hon’ble NGT in the aforesaid matter directed that the State of
Haryana may shorten the period of inspection at higher frequencies preferably as follows:
Period of mandatory inspections:

a) Highly polluting 17 Category - 3 months

b) Other Red Category : 6 months

¢) Orange Category : | year

d) Green Category : 2 years

e) CBWTF/CHWSRDF/ CMSWTDF/CETP/STP: 3 months, and;

WHEREAS, the Hon’ble NGT also directed that these timelines and other changes
may be followed by the CPCB for other States under Section 18 of the Water (Prevention
and Control of Pollution) Act, 1974/Air (Prevention and Control of Pollution) Act, 1981
unless there are reasons for exception for any particular State, and:

NOW THEREFORE, in a view of the above and in exercise of the powers delegated
to the CPCB under section 18(1)b) of Water (Prevention and Control of Pollution) Act,
1974 and 18(1)(b) of the Air (Prevention & Control of Pollution) Act, 1981, all SPCBs/

-2- Contd...
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PCCs are directed to ensure that for environmental surveillance, industries are inspected
preferably at the frequency as mentioned below, unless there are reasons for exception for

any particular State:

Frequency of Mandatory

] 8 Industrial Category/Facility
No. Inspection for
Environmental
Surveillance*
1.| Highly Polluting 17 Category Industries 3 months
2.| Red Category (Other than 17 category industries) 6 months
3.| Orange Category Industries | year
4.l Green Category Industries 2 years
5.{CBWTF/ CHWSRDF/ CMSWTDF/ CETP/ STP 3 months

(*States/UTs following more aggressive timelines can continue to do so)

The SPCBs/PCCs shall acknowledge receipt of these directions and submit action

taken report (ATR) in compliance of these directions to CPCB within 15 days from receipt

of directions.

Copy to:

The Joint Secretary

(CP Division)

Ministry of Environment, Forests
& Climate Change

Indira Paryavaran Bhawan

3" Floor, Prithivi, Aliganj,

Jor Bagh Road

New Delhi -110 003

2. All Regional Directors, CPCB
\/,L/Divisional Head, 1 (with a request to upload the copy of
Directions on CPCB website)

IT Division, CPCB

\

(S. P. Singh Parihar)
Chairman

(Prashant Gargava)

Eo—
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Address List of SPCBs/PCCs
1. | The Chairman 2. | The Chairman
Andhra Pradesh State Pollution Control Board Arunachal Pradesh State Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital, ‘ParyavaranBhavan’, Yupla Road,
Pushpa Hotel Centre, Chalmvari Street, PappuNallah,
Kasturibaipet, Vijayawada- 520010 Naharlagun - 791110
Andhra Pradesh Arunachal Pradesh
3. | The Chairman 4. | The Chairman
Assam State Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, PariveshBhawan, Plot No.N-B/2,
Guwahati — 781021 Patliputra Industrial Area
Assam Patna-800023
5. | The Chairman 6. | The Chairman
Chhattisgarh Environment Conservation Board Goa State Pollution Control Board
ParyavasBhawan, North Block Sector-19 Dempo Tower, EDC Plaza, 1* floor
NayaRaipur — 492 099 Patto Plaza, Panaji,
Chhattisgarh Goa - 403001
7. | The Chairman 8. | The Chairman
Gujarat State Pollution Control Board Haryana State Pollution Control Board
Sector 10-A, Gandhi Nagar — 382043 C-11, Sector 6, Panchkula,
Gujarat Haryana 134109
9. | The Chairman 10. | The Chairman
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board,
ParyavaranBhavan, Phase 111, Parivesh Bhawan, Forest Complex
New Shimla — 171009 Gladni, Narwal, transport Nagar,
Himachal Pradesh Jammu-180004
Jammu and Kashmir
1. | The Chairman 12. | The Chairman
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O, Dhurwa ParisaraBhavan, 4"& 5" floors, Church Street,
Ranchi — 834004 Bangalore — 560 001
Jharkhand Karnataka
13. | The Chairman 14. | The Chairman
Kerala State Pollution Control Board Maharashtra State Pollution Control Board
Plamoodu Junction, Pattam Palace P.O. Kalpataru Point, 3“& 4" floors
Thiruvanathapuram — 695004 Sion Matunga Scheme Road No. 6
Kerala Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai 400 022
Maharashtra
15. | The Chairman 16. | The Chairman
Madhya Pradesh State Pollution Control Board Manipur State Pollution Control Board
ParyavaranParisar, E-5 Arera Colony Lamphelpat,
Bhopal - 462016 Imphal West D.C. Office Complex — 795004
Madhya Pradesh Manipur
17. | The Chairman 18. | The Chairman
Meghalaya State Pollution Control Board Mizoram State Pollution Control Board
Arden, Lumpyngngad, New Secretariat Complex.,
Shillong — 793014 Khatla, Thlanmual Peng, Aizwal
Meghalaya Mizoram- 796001
19. | The Chairman 20. | The Chairman
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur, ParibeshBhawan A-118, Nilakanta Nagar,
Nagaland - 797112 Unit =VIII, Bhubaneshwar — 751012,
Nagaland Odisha
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21. | The Chairman 22. | The Chairman
Punjab State Pollution Control Board Rajasthan State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar, A-4 Institutional Area, JhalaneDungri
Prem Nagar, Jaipur — 302004.
Patiala - 147001. Rajasthan
Punjab
23. | The Chairman 24. | The Chairman
Sikkim State Pollution Control Board Tamil Nadu State Pollution Control Board
State land Use & Environment Cell No. 76, Mount Salai, Guindy,
Govt. of Sikkim, Deorali, Chennai - 600032.
Gangtok. Tamil Nadu
Sikkim -
25. | The Chairman 26. | The Chairman
Telangana State Pollution Control Board Tripura State Pollution Control Board
ParyavaranBhavan PariveshBhawan, Pt. Nehru Complex,
A-3, Industrial Estate, Sanath Nagar, Gorkhabasti P.O., Kunjaban, Agartala,
Hyderabad — 500 018. West Tripura - 799 006.
Telangana Tripura
27. | The Chairman 28. | The Chairman
Uttarakhand Environment Protection & Pollution Uttar Pradesh State Pollution Control Board
Control Board Building.No. TC-12V
29/20, Nemi Road, VibhutiKhand, Gomti Nagar,
Dehradun — 248001 Lucknow—226010.
Uttarakhand Uttar Pradesh
29, | The Chairman
West Bengal State Pollution Control Board
ParibeshBhavan
Building, No,10-A, Block LA, Sector 3,
Salt Lake City,
Kolkata — 700 091.
West Bengal
30. | The Chairman 31. | The Chairman
Andaman & Nicobar Islands Pollution Control Chandigarh Pollution Control Committee
Committee ParyavaranBhawan
Department of Science & Technology Madhya Marg, Sector - 19 B,
Dollyganj Van Sadan, Haddo P.O., Chandigarh — 160019,
Port Blair-744102 Chandigarh
Andaman & Nicobar
32. | The Chairman 33. | The Chairman
Daman, Diu & Dadra Nagar Haveli Pollution Delhi Pollution Control Committee
Control Committee 4" floor, ISBT Building,
Office of the Deputy Conservator of Forests Kashmeri Gate,
Moti Daman, Delhi - 110006.
Daman — 396220. Delhi
Daman & Diu
34. | The Chairman 35. | The Chairman

Lakshadweep Pollution Control Commitiee
Lakshadeweep Administration

Department of Science, Technology &
Environment

Kavarati — 682555,

Lakshadweep

Puducherry Pollution Control Committee
Department of Science, Technology &
Environment

Housing Board Complex,

3" floor, Anna Nagar, Pondichery — 600 005
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SPEED POST

13.01.2022

i

SUB:Directions under section 18(1)(b) of the Water (prevention &
control of pollution) Act, 1974 and the Air (prevention & control
of pollution) Act, 1981 for installation of Rendering Plant by

Slaughter House

WHEREAS, under Section 17 of the Water (Prevention & Control of
Pollution) Act, 1974, and under Section 17 of the Air (Prevention & Control
of Pollution) Act, 1981, one of the functions of the State Pollution Control
Boards (SPCBs)/Pollution Control Committees (PCCs) is to plan a
comprehensive programme for the prevention, control or abatement of
pollution of streams, wells and air pollution in the State/Union territory and

to secure the execution thereof; and

WHEREAS, under section 16 of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board
(CPCB), constituted under Water (Prevention and Control of Pollution) Act,
1974 is to coordinate activities of the SPCBs and PCCs and to provide technical

assistance and guidance to SPCBs and PCCs; and

WHEREAS, the SPCBs and PCCs are empowered to stipulate standards for
discharge of environmental pollutants for various categories of industries and
common effluent treatment plants (CETPs), Common Hazardous waste
and Biomedical waste incinerators more stringent than those notified by the
Central Government under the Environmental (Protection) Act, 1986 and

rules framed there under; and

WHEREAS, the SPCBs and PCCs also required to ensure installation and
regular operation of the requisite poliution control facilities in the polluting
industries so as to meet prescribed envircnmental norms; and

WHEREAS, Slaughter House is considered as polluting industrial process
generating wastewater from different sources i.e. lairage area, floor cleaning,
and hides storage area, which are highly polluted and should be adequately
treated and discharged only after confirming to prescribed standards; and

CENTRAL POLLUTION CONTROL BOARD
TatgTur, 39 Ud WAarg uftads RAed WRE e

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

‘vimw waq' @i FEA T - 110032
Parivesh Bhawan, East Arun Nagar Delhi-110032
NS/ Tel : 43102030, 22305792, FAATIZ Website - www.cpeb nic in
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WHEREAS, substantial quantity of solid waste is generated from Slaughter
Houses in the form of animal carcasses, waste meat and inedible body parts
o_f animal such as cartilage, bones, fat, blood, etc. This solid waste is generally
disposed at isolated places which causes odour and public nuisance; and

WHEREAS, blood produced during slaughtering of animal is collected and
processed in blood coagulator to convert into Meat Blood Meal (MBM); and

WHEREAS, CPCB carried out inventory of slaughter houses operating in
the country. The analysis of inventory data revealed the following:

a. Most of the Slaughter Houses in the country are operating without
Rendering Plant. This condition is more prevalent in Slaughter Houses
managed by the Municipalities.

b. Most of the Slaughter Houses dumped their solid waste at isolated places
i.e. Municipal dumping sites /Sanitary Landfill Sites (SLF), which causes
odour, create public nuisance and unhygienic conditions.

c. Most of the Slaughter Houses under the control of Municipal bodies are
operating without consent and do not have wastewater treatment and

solid waste management facilities.

Now, therefore, in exercise of the powers conferred under Section 18 (1)
(b) of the Water (Prevention & Control of Pollution) Act, 1974, and Air
(Prevention & Control of Pollution) Act, 1981, all SPCBs/PCCs are directed to
issue following direction to the Slaughter Houses in their States/UTs:

1. To Install Rendering Plant (dry) along with blood coagulator for

processing of animal waste.
2. To install well designed effluent Treatment Plant for treatment of

. wastewater so that the treated effluent comply with the standards

prescribed under Environment (P) Act, 1986.
3. To discontinue operation of slaughter house without Consent under

Water Act 1974 and Air Act, 1981.

The State Pollution Control Boards/Pollution Control Committees shall
acknowledge the receipt of these directions within a week and submit detailed
Action Taken Reports within two weeks thereafter.

B Tl

(Tanmay Kumar)
Chairman
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Copy to:
1. Joint Secretary (CP : For information please
Division), Ministry of
Environment, Forest &
Climate Change, Indira
Paryavaran Bhawan,
Jor Bagh,
New Delhi-110003

2. Regional Directors (as per : For necessary follow up please

list enclosed) ,
\ygivisional Head, IT : For uploading on CPCB website please

Division, Delhi
(Prasjant Gargava)

Member Secretary
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Andhra Pradesh Pollution
Control Board

D. No. 33-26-14 D/2, Near
Sunrise Hospital,

Pushpa Hotel Centre,

Chalamalavari Street,
Kasturibaipet.
Vijayawada - 520010

2.

Pollution Control Board & Pollution Control Committee

The Chatrman

Arunachal Pradesh State
Pollution Control Board
Govt. of Arunachal Pradesh.
Department of Environment &
Forest, Paryavaran Bhawan,
Yupia Road, PapuNalah,
Naharlagun - 791110

. The Chairman

Pollution Control Board- Assam,
Bamunimaidam.,
Guwahati — 781021 (Assam)

. The Chairman

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2,
Paliputra Industrial Area, Patliputra,
Patna — 800023 (Bihar)

. The Chairman

Chhattisgarh State Environment
Conservation Board, Paryavas Bhawan,
North Block Sector-19, Naya Raipur -
492002 (Chhattisgarh)

. The Chairman

Goa State Pollution Control
Board

Nr. Pilerne Industrial Estate.
Opposite Saligao Seminary,
Saligao Bardez- 403511 (Goa)

. The Chairman

Gujarat Pollution Control Board
Paryavaran Bhavan,

Sector 10-A, Gandhi
382010 (Gujarat)

Nagar

The Chairman

Haryana State Pollution Control Board
C-11, Sector-6,

Panchkula- 134109 (Haryana)

. The Chairman

Himachal Pradesh State Pollution
Control Board

Him Parivesh, Phase-I11,

New Shimla - 171009

The Chairman
J&K State
Committee,
Parivesh Bhawan, Shiekh-ul-
Campus, behind Govt. Silk
Factory, Raj Bagh. Srinagar -
190008 (J&K)

Pollution Control

The Chairman
Jharkhand
Control Board
T.A. Bldg., HEC,

P. O. Dhurwa,
Ranchi-834004 (Jharkhand)

State Pollution

12.

The Chairman

Karnataka State Pollution Control
Board

“Parisara Bhavan™,

#49,4th & 5th Floor, Church Street,
Bangalore 560 001

13,

The Chairman

Kerala State Pollution Control
Board

Head Office, Pattom. P. O
Thiruvananthapuram- 695 004
(Kerala)

14,

The Chairman

Madhya Pradesh Pollution Control
Board

Paryavaran Parisar,

E-5, Arera Colony,

Bhopal - 462016 (Madhya Pradesh)
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15.The (‘fw—irlllalt .

Maharashtra
Board,

Kalpataru Points, 3rd& 4th Floor,
Sion Matunga Scheme Road No.6
Opp. Cine Planet,

Sion Circle, Sion (E),
Mumbai-400022

Pollution Control

16.

The Chairman

Manipur Pollution Control Board
Lamphalpat,

Imphal - 795004 (Manipur)

i

The Chairman
Meghalaya
Control Board,
“ARDEN", Lumpyngngad,
Shillong- 793014 (Meghalaya)

State Pollution

The Chairman

Mizoram Pollution Control Board
New Secretariat Complex,
Khatla,

Aizawl - 796001 (Mizoram)

19.

The Chairman
Nagaland  Pollution
Board

Signal Point,
Dimapur - 797112 (Nagaland)

Control

20.

The Chairman

Odisha State Pollution Control
Board

Paribesh Bhawan, A-118,
Nilakantha Nagar, Unit VIII
Bhubaneswar-751012 (Odisha)

21.

The Chairman

Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala 147 001 (Punjab)

22.

The Chairman

Rajasthan  Pollution  Control

Board, A-4. Institutional Area.

Jalana Dungri.
Jaipur 302 004 (Rajasthan)

23.

The Chairman

Sikkim State Pollution Control
Board

State Land Use & Environment
Cell

Govt, of Sikkim, Deorali
Gangtok - 737102 (Sikkim)

24.

The Chairman

Tamil Nadu Pollution Control
Board

76, Anna Salai. Guindy Industrial
Estate. Race View Colony.
Guindy,

Chennai-600032 (Tamil Nadu)

25.

The Chairman

Telangana State Pollution
Control Board

Paryavarana Bhavan,

A-l11, Industrial Estate,

Sanathnagar,
Hyderabad-500018 (Telangana)

26.

The Chairman

Tripura State Pollution Control
Board

Parivesh Bhawan. Pandit Nehru
Complex

P.O. Kunjaban, Gorkhabasti,
Agartala - 799 006 (Tripura)

27.

The Chairman

Uttar Pradesh Pollution Control
Board

Ilird Floor PICUP Bhavan
Vibhuthi Khand, Gomti Nagar,
Lucknow - 226 020, (Uuar
Pradesh)

28.

The Chairman

Uttarakhand Environment
Protection& Pollution Control
Board

29/20, Nemi Road, Dalanwala,
Dehradun - 248 001
(Uttarakhand)
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29. The Chanman
West Bengal Pollution Control

“\'.llt'

Parthesh Bhavan, 10-A. Block
I A

Scotor 11, Salt Lake Ciry,
Kolkata-700 091 (West Bengal)

31. The Chairman
Chandigarh Pollution Control
Committee
Parvavaran Bhawan, Ground
Floor,
Sector-19 B, Madhyva Marg,
Chandigarh - 160 019

30. The Chatrman

Andaman & Nicobar Ishinds Pollution
Control Committee,

Department of Science & Technology,
Dollvgany Van Sadan. Haddo P O

Port  Blawr-744102  (Andaman &
Nicobar)

32.The Chairman

Pollution Control Committee.
UTs of Daman. Diu and Dadra &
Nagar Havel

Fort Area. Court Compound,
Moti Daman - 396 220

- —

33.The Chairman

Delhy Pollution Control

Committee,
Government of N.C.T. Delhi

4th  Floor, ISBT  Building.

Kashmere Gate,
Delhi-110 006

34.The Chairman

Lakshadweep Pollution Control '
Committee ,
Department of Science, Technology & |
Environment,

Kavarati-682555

35.The Chairman

Puducherry Pollution Control

Committee

‘B Block, Ground Floor,
Chief Secretariat,
Puducherry-605 001

|
36.The Chairman [
|

Ladakh Pollution Control Committee
Wildlife Office Building. Near Council
Secreatriat. Opposite Police  Station
Housing Colony, Leh-194101 (Ladakh) |
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List of all Regional Directorates

1. Regional Director (Bengaluru)
Central Pollution C ontrol Board
A-Block, Nisarga Bhavan
Ist and 2nd Floors. 7th D Cross
Ihimmaiah Road. Shivanagar
Bengaluru-560079

3. Regional Director (Kolkata)
Central Pollution Control Board
‘South end Conclave’ Block-502
Sth & 6th Floor,

582, Razidanga, Main Road
Kolkata-700107

5. Regional Director (Shillong)

Central Pollution Control Board
“TUM-SIR”. Lower Moti nagar,
Near Fire Brigade H.Q.,
Shillong-793014

z.

Regional Director (Bhopal)
Central Pollution Control Board
Parivesh Bhawan. Paryavaran

Parisar
[ -5, Arera Colony
Bhopal 462016

Regional Director (Lucknow)
Central Pollution Control Board
PICUP Bhawan,

Vibhuti Khand, Gomti Nagar
Lucknow-226020

T——R—e_gional Director (Vadodara)

Central Pollution Control Board
Parivesh Bhawan, Opp. Ward
No. 10

VMC Office Subhanpura,
Vadodara - 390023

7. Regional Director (Chennai)
Central Pollution Control Board
77-A, 2nd Floors, South Avenue
Road
Ambattur Industrial Esate
Ambattur Taluk, Thiruvallur
District
Chennai-600058

. Regional Director (Chandigarh)

Central Pollution Control Board
Second Floor, BSNL Telephone
Exchange, Sector-49,
Chandigarh - 160047

|
|

9. Regional Director (Pune)
Central Pollution Control Board
Row House No. 1,

Nisarg Vihar, Balewadi
Pune-411045
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.\214
ITEM NO.4 COURT NO.12 SECTION PIL
S UPREME COURT O F INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION (CIVIL) NO(s). 309 OF 2003

LAXMI NARAIN MODI Petitioner (s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

(With appln(s) for directions,permission to file rejoinder affidavit,
permission to file additional documents,permission to file additional
affidavit, permission to file submissions and office report)

WITH W.P(C) NO. 330 of 2001

(With appln(s) for directions)

W.P(C) NO. 44 of 2004

(With appln(s) for directions, exemption from filing O.T.)
W.P(C) NO. 688 of 2007

(With appln(s) for stay)

Date: 23/08/2012 These matters were called on for hearing today.

CORAM
HON’BLE MR. JUSTICE K.S. RADHAKRISHNAN
HON’BLE MR. JUSTICE DIPAK MISRA
For Petitioner(s) Mr. Pranab Kumar Mullick,Adv.
Ms. Purnima Bhat, Adv.
Mr. C.D. Singh, Adv.
For Respondent (s) Mr. Sidharth Luthra,ASG

Mr. T.S. Doabia,Sr.Adv.
Ms. Sunita Sharma,Adv.
Ms. Kiran Bhardwaj,Adv.
Mr. D.S. Mahra,Adv.

Mr. S. Chopra,Adv.

Mr. Aditya Singhal,Adv.
Mr. Shiv Pandy,Adv.

Mr. Vikas Malhotra,Adv.
Mr. D.L. Chiddanand,Adv.
Mr. B.K. Prasad,Adv.
Mr. Wasim A. Qadri,Adv.
Mr. A. Deb Kumar,Adv.
Mrs. Sushma Suri,Adv.
Ms. Asha G. Nair,Adv.
Ms. Gunwant,Adv.

Mr. B.V. Balramdas,Adv.

Mr. Ranjit Kumar,Sr.Adv.
Mr. Pranab Kumar Mullick,Adv.
Ms. Soma Mullick,Adv.

Mr. Raj Panjwani,Sr.Adv.
Ms. Purnima Bhat,Adv.

Mr. Anil Grover,AAG, Punjab
Ms. Noopur Singhal,Adv.

Mr. Manjit Singh,AAG, Haryana
Mr. Kamal Mohan Gupta,Adv.

Dr. Manish Singhvi,AAG, Rajasthan
Mr. Irshad Ahmad,Adv.

Annexure-V
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Mr. Anjani Kumar Dubey,Adv.

Mr. Pragyan P. Sharma,Adv.
Mr. Rupesh Gupta,Adv.

Ms. Mandakini Sharma, Adv.
Mr. Gautam Dhamija,Adv.

Mr. P.V. Yogeswaran,Adv.

Mr. Surendra Kr. Maurya,Adv.

Mr. Gopal Singh,Adv.
Mr. Manish Kumar,Adv.
Mr. Chandan Kumar,Adv.

Mr. Abhijit Sengupta,Adv.
Mr. B.P. Yadav,Adv.
Mr. Faisal M.,Adv.

Mr. Pragyan Sharma,Adv.
Mr. Heshu Kayina,Adv.

Mr. Vikas Upadhyay,Adv.
Mr. B.S. Banthia,Adv.

Mr. Pradeep Misra,Adv.
Mr. Daleep Kumar Dhuani,Adv.
Mr. Suraj Singh,Adv.

Ms. Aruna Mathur, Adv.
Mr. Yusuf Khan,Adv.
Ms. Movita,Adv.

Mr. Vikas Bansal,Adv.
Ms. Vibha Datta Makhija,Adv.

Mr. Shibashish Misra,Adv.
Mr. Ahbinandan Nanda,Adv.

Mr. Riku Sarma,Adv.
Mr. Navnit Kumar,Adv.
For M/s. Corporate Law Group

Mr. Ranjan Mukherjee,Adv.
Mr. S. Bhowmick,Adv.
Mr. S.C. Ghosh,Adv.

Ms. Hemantika Wahi,Adv.
Ms. Nandani Gupta,Adv.

Mr. Vijay Panjwani,Adv.

Mr. Atul Jha,Adv.

Mr. Sandeep Jha,Adv.

Mr. Dharmendra Kumar Sinha,Adv.
Mr. Rajesh Srivastava,Adv.

Mr. Gopal Prasad,Adv.
Mr. S.K. Singh,Adv.

Mr. Vivek Vishnoi,Adv.
Mr. Gaurav Agarwal,Adv.
Mr. M.R. Shamshad,Adv.

Mr. Anil Shrivastav,Adv.
Mr. Rituraj Biswas,Adv.

Mr. Mukesh K. Giri,Adv.
Mr. Dilip Kumar Sharma,Adv.
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Mr. Shiv Prakash Pandey,Adv.
Mr. Rajeev K. Dubey,Adv.
Mr. G.V. Rao,Adv.
Mr. Sunil Fernandes,Adv.
Ms. Vernika Tomar,Adv.
Mr. Shashank K. Lal,Adv.
Mr. Nikhil Nayyar,Adv.
Mr. T.V.S. Raghavendra Sreyas,Adv.
Ms. Pritha Srikumar,Adv.
Mr. Shekhar Raj Sharma,Adv.
Ms. Alka Sinha,Adv.
Mr. Anuvrat Sharma,Adv.

Mr. P. Parmeswaran,Adv

Mr. Pradeep Misra,Adv

Mr. Tara Chandra Sharma, Adv

Mr. R. Ayyam Perumal, Adv

Mr. V.G. Pragasam,Adv

Mr. V.K. Verma,Adv

Mr. Anil Shrivastav,Adv

Mr. Nikhil Nayyar,Adv

Mr. P.V. Dinesh,Adv

Mr. Ashok K. Srivastava,Adv.

Mr. L.C. Agrawala,Adv.

Mr. Punit Dutt Tyagi,Adv.
Ms. Kamini Jaiswal,Adv.

Mr. Abhijat P. Medh,Adv.
Mr. Sanjay R. Hegde,Adv.

Mr. Arun K. Sinha,Adv.

Mr. Khwairakpam Nobin Singh, Adv.
Mr. T.V. Ratnam,Adv.

Ms. Sumita Hazarika,Adv.

Mr. Mohanprasad Meharia,Adv.

Mr. Anil Srivasava,Adv.

Mr. T.V. George,Adv.

M/s. Arputham, Aruna & Co.,Advs.
Mr. Aruneshwar Gupta,Adv.

Mr. K.R. Sasiprabhu,Adv.

Mr. Rajesh Srivastava,Adv.
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Mrs. B. Sunita Rao,Adv.
Mr. Naresh K. Sharma,Adv.
Mr. Ajay Pal,Adv.

Mrs. Manik Karanjawala,Adv.

UPON hearing counsel the Court made the following
ORDER

These writ petitions have been preferred in public interest
seeking various directions to the State Governments as well as
to the Union of India, Ministry of Environment and Forest,
Animal Welfare Board of India and other statutory authorities to
effectively implement the provisions of the Prevention of
Cruelty to Animals (Establishment and Registration of Societies
for Prevention of Cruelty to Animals) Rules, 2000 and also the
provisions of Environment Protection Act, 1986, Schedule I,
Entry 50 and also Solid Wastes (Management and Handling) Rules,
2000 etc. Further, direction is also sought to ensure that the
animals meant for slaughter are not transported in violation of
Transport of Animals Rule, 1978 and the Prevention of Cruelty to
Animals (Transport on Foot) Rules, 2000. Further, prayers have
also been made to ensure that the recognized slaughter houses
are in conformity with the provisions of the Prevention of
Cruelty to Animals (Slaughter House) Rules, 2000 and also for
other consequential reliefs. A detailed affidavit has been
filed by the Central Pollution Control Board (for short CPCB) as
early as in October, 2003 wherein they have categorically stated
as follows:

The CPCB is of the view that the slaughter houses generate

substantial quantities of effluents and solid wastes. These
slaughter houses causes nuisance by way of foul smell due to
improper handling. It is, therefore, necessary that these units

should install pollution control devices so that they can comply
with the prescribed standards. Further, it was stated that the
existing slaughter houses need to modernize their operations
with greater emphasis of utilization of waste to reduce
environmental problems and to maintain hygienic conditions. It
is also pointed out that most of the slaughter houses in the
country are very old and operate without basic amenities such as
proper flooring, water supply, ventilation etc., and there is no
need to upgrade old slaughter houses on modern lines.

Therefore, the CPBC submitted that all the slaughter houses
in the country should comply with the prescribed standards. The
local municipal agencies and concerned police should ensure that
no illegal slaughtering takes place and also the units conform
to the standards set by the State Pollution Control Boards and
Pollution Control Committees.

This Court has passed various orders alerting the State
Governments to properly implement the various provisions
referred to hereinbefore but still no effective steps have been
taken by various States either to constitute Committees or to
see that the slaughter houses are functioning in accordance with
the rules framed.

The matters have again come up for hearing today.

Learned senior counsel appearing for the Ministry of
Environment and Forest (MoEF) brought to our knowledge a
decision taken by the MoEF under the Chairmanship of Secretary,
Ministry of Environment and Forest on 26.04.2012. In the
meeting, the CPCB has presented its status of 15 States whereas
the Ministry of Labour gave a status of 20 States and the action
plan was also discussed.

After examining the matter in depth by the Committee, they
found the necessity of constituting State Committee for
slaughter houses to fulfill the mandatory requirements under the
various legislations dealing with the functioning of the
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slaughter houses in the country. The decision of dated
26.04.2012 is extracted hereunder for easy reference:-

"l. CPCB will write to all States informing about its
guidelines for slaughter houses.
[Action: CPCB)

2. CPCB will also initiate action against all slaughter

houses which are not meeting the norms and implement the

abattoir rules through SPCB. It was discussed that SPCB

even has powers to close slaughter houses under these rules.
[Action: CPCB)

3. States to be requested to constitute State Committee for
Slaughter Houses as follows:

i) Secretary of the Department of Urban Development of
the State-Chairman.

ii) Rep. Department of Health.

iii) Rep. Department of Animal Husbandry.

iv) Rep. Department of Labour.

V) Food Safety Commissioner representing Central Food

Safety and Standard Authority of India.

vi) Rep. State Pollution Control Board.

vii) Rep. State Animal Welfare Board.

viii) Rep. of State Police

ix) 2 prominent persons nominated by state government.
x) Such other officers and experts as the members may

choose to co-opt.

4. Functions of the State Committee for Slaughter Houses so
constituted may be as following:

i) to identify and prepare a 1list of all the Slaughter
Houses (S.H.s) located within the local self Govt.
(Municipal Corporations, Panchayats etc.)

ii) to call for reports from the District Magistrate or the
Dy. Commissioner and District Food Safety Inspector as the
case may be on the condition/functioning of the S.H.s and
also on the compliance of the relevant applicable laws.
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iii) to recommend modernization of old slaughter houses
(S.H.s) and to relocate S.H.s which are located within or in
close proximity of a residential area.

iv) to recommend appropriate measures for dealing with
solid waste, water/air pollution and for preventing cruelty
to the animals meant for slaughter.

v) to carry out surprise & random inspections of S.H.s
regularly and to issue directions for compliance of the
recommendations that may be made by it.

vi) to send bi-annual reports on the state S.H.s to the
Central Committee and to refer issues that may require
Central Committee recommendations or Central Govt.
assistance.

vii) to accord final approval for 1licensing of S.H.S to
Local Self Govt.

viii) to identify on an ongoing basis, the unlicensed
slaughter houses in the region, and other wunlicensed,
unlawful establishments where animals are being slaughtered,
on howsoever a small scale, and take the help of the
District Magistrate and other law enforcement agencies to
crack down on the same.

viii) To check for child labour.
[Action: AWD)"

Learned counsel appearing for the petitioners also pointed
out the necessity of including the Secretary, Local Self
Government as well as the Secretary, Panchayat Raj also as
Committee Members for effective implementation of the wvarious
legislations.

Further, it was also pointed out that even though the
decision was taken by the MoEF on 26.04.2012 the same was
forwarded to various State Governments only on 2.7.2012 and so
far no effective steps have been taken by the State Governments
to constitute the Committee and to take further follow up
action. The functions to be discharged by such Committees have
also been dealt with in the meeting held on 26.04.2012 for
proper implementation. The early constitution of the committees
is, therefore, highly necessary for proper and speedy
implementation of the rules under the various enactments.

In such circumstances, we are inclined to give direction to
all the State Governments and the Union Territories to
constitute the State Committees for slaughters houses, as
decided in the meeting held on 26.04.2012, including the
Secretary, Local Self Government as well as Secretary, Panchayat
Raj as Members of the Committee over and above the Members
already mentioned.

Since the matter is pending in this Court for a number of
years, we are inclined to give directions to the State
Governments and the Union Territories to constitute the
Committees within a period of one month and report compliance.
Further, we also direct CPCB to write to all the State
Governments informing about the guidelines for slaughter houses
as well as to initiate action against all slaughter houses which
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are not meeting the norms and implement the abattoir rules
through State Pollution Control Board (SPCB).

The CPCB will initiate steps within a period of two weeks
from today. The CPCB is also directed to submit its report
within a period of one month.

List the matters after six weeks on a non-miscellaneous
day.

| (NARENDRA PRASAD) | | (RENUKA SADANA)

| COURT MASTER | |COURT MASTER
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593/2017
(arising from W.P. (Civil) No. 375/2012 on the file of the Hon’ble
Supreme Court)

Paryavaran Suraksha Samiti & Anr. Applicant(s)

Versus
Union of India & Ors. Respondent(s)

Date of hearing: 28.08.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Respondent (s): Mr. Shlok Chandra, Advocate for CPCB

ORDER

Issue for consideration- Remedial action against water
pollution in absence of ETPs/CETPs/STPs

The issue for consideration is establishment and functioning of
ETPs/CETPs/STPs to prevent untreated sewage/effluents being
discharged in water bodies, including rivers and canals meeting
such rivers or otherwise. The magnitude of the problem is well
acknowledged. In the year 1962 Gol set up a Committee for
prevention of water pollution. The recommendations led to
enactment of the Water (Prevention and Control of Pollution) Act,
1974 (“Water Act”) in pursuance of Article 252 of the Constitution.

The Water Act provides for the constitution of a Central Board and
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State Boards/Committees. No polluted matter can be discharged
into a stream or well or on land, and no industry, operation or
process can be established and no out-let for discharge of sewage
used without consent of the State Board. The Water Act provides
powers to give directions for closing any such activity as well as for
prosecution. Power to give directions implicitly includes recovery of

compensation on ‘Polluter Pays’ principle.

2. Inspite of above statutory regime we are faced with serious problem
of water pollution. The Hon’ble Supreme Court noted! that the
water pollution caused serious diseases, including Cholera and
Typhoid. Water pollution could not be ignored and adequate
measures for prevention and control are necessary. Polluting
industries were directed to be shifted on ‘Precautionary’ principle.
It is not necessary to refer to all the judgments of the Hon’ble
Supreme Court dealing with the significance of water and need to
prevent pollution of water. We may only refer to the observations
that everyone has right to have access to drinking water in
quantum and equality equal to the basic needs. This is

fundamental to life and part of Article 21.2

3. As per CPCB’s report 20163, it has been estimated that 61,948
million liters per day (mld) sewage is generated from the urban

areas of which treatment capacity of 23,277 mld is currently

1(1988) 1 SCC 471

> APPCB vs. Prof. M.V Nayudu (2001) 2 SCC 62 at para 3, 4, State of Orissa Vs. Government of
India (2009) 5 SCC 492, at para 58 “Rivers in India are drying up, groundwater is being rapidly
depleted, and canals are polluted. Yamuna in Delhi looks like a black drain. Several perennial
rivers like Ganga and Brahmaputra are rapidly becoming seasonal. Rivers are dying or
declining, and aquifers are getting overpumped. Industries, hotels, etc. are pumping out
groundwater at an alarming rate, causing sharp decline in the groundwater levels.”
*http://www.sulabhenvis.nic.in/Database/STST wastewater_2090.aspx July 16, updated on
December 6, 2016
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existent in India. Thereby the deficit in capacity of waste treatment
is of 62%. There is no data available with regard to generation of

sewage in the rural areas.

4. We may note that discharge of untreated effluents and sewage is
the principal cause of water pollution in the country as noted in
cases relating to pollution of rivers.4 Similarly, in the case of 100
polluted industrial clusters being dealt with by this Tribunals,
water pollution is one of the factors polluting the said industrial
clusters. As already noted, official data of CPCB is to the effect that
351 river stretches in the Country are polluted. The Tribunal held
that remedial action for restoration of the said river stretches is
necessary.® In the said order, it was observed:

“As already noted, well known causes of pollution of rivers are
dumping of untreated sewage and industrial waste, garbage,
plastic waste, e-waste, bio-medical waste, municipal solid
waste, diversion of river waters, encroachments of catchment
areas and floodplains, over drawl of groundwater, river bank
erosion on account of illegal sand mining. In spite of directions to
install Effluent Treatment Plants (ETPs), Common Effluent
Treatment Plants (CETPs), Sewage Treatment Plants (STPs), and
adopting other anti-pollution measures, satisfactory situation
has not been achieved. Tough governance is the need of the
hour. If pollution does not stop, the industry has to be stopped. If
sewage dumping does not stop, local bodies have to be made
accountable and their heads are to be prosecuted. Steps have to
be taken for awareness and public involvement.”

* 0.A No. 673 of 2018 this Tribunal is considering remedial action to rejuvenate 351 polluted
river stretches. Therein, other cases of river pollution are mentioned thus “This Tribunal also
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs. Union of India, river
Ganga in M.C. Mehta Vs. Union of India, river Ramganga which is a tributary of river Ganga in
Mahendra Pandey Vs. Union of India & Ors., rivers Sutlej and Beas in the case of Sobha Singh
& Ors. Vs. State of Punjab & Ors., river Son in Nityanand Mishra Vs. State of M.P. & Ors., river
Ghaggar in Stench Grips Mansa’s Sacred Ghaggar River (Suo-Moto Case)”, river Hindon in
Doaba Paryavaran Samiti Vs. State of U.P. & Ors., river Kasardi in Arvind Pundalik Mhatre Vs.
Ministry of Environment, Forest and Climate Change & Ors., River Ami, Tapti, Rohani and
Ramgarh lake in Meera Shukla Vs. Municipal Corporation, Gorakhpur & Ors., rivers Chenab
and Tawi in the case of Amresh Singh Vs. Union of India & Ors. and Subarnarekha in Sudarsan
Das Vs. State of West Bengal & Ors. and issued directions from time to time”

>0.A No. 1038/2018

®0. A No0.673/2018, order dated 08.04.2019
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All the States and UTs where polluted river stretches exist are
required to constitute River Rejuvenation Committees to prepare
actions plans for restoration (which are to be reviewed by the
highest authority in the States, i.e Chief Secretary) to be monitored
by CPCB and thereafter to be further monitored by this Tribunal.
Accordingly, the action plans have been prepared which broadly
envisage action to prevent discharge of untreated effluent/sewage.
The same are being monitored by the CPCB and by this Tribunal
and the matter is now listed for hearing on 29.11.2019. In O.A
606/2018 while dealing with the compliance of Solid Waste
Management Rules, 2016, this Tribunal vide order dated
16.01.2019 directed personal appearance of all the Chief Secretaries
with their monitoring reports on major environment issues
including the rejuvenation of polluted river stretches. The Chief
Secretaries of all States/UTs have accordingly appeared and
furnished their reports which envisages steps for setting up of
ETPs/CETPs/STPs to prevent water pollution. The Chief Secretaries
have to appear before this Tribunal with further progress reports on

the subjects.

Further, control of pollution of river Ganga is being monitored by
this Tribunal in O. A No. 200/2014 after transfer from the Hon’ble
Supreme Court. Therein timelines have been prescribed to the
effect that STPs be set up in time bound manner and no a drop of
pollution be discharged in the river. The Tribunal observed
“Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively
from 01.11.2019, failing which the State may be liable to pay

compensation of Rs. 5 Lakhs per month per drain to be deposited
with the CPCB. This however, is not to be taken as an excuse to
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delay the installation of STPs. For delay of the work, the Chief
Secretary must identify the officers responsible and assign
specific responsibilities. Wherever there are violations, adverse
entries in the ACRs must be made in respect of such identified
officers. For delay in setting up of STPs and sewerage network
beyond prescribed timelines, State may be liable to pay Rs. 10
Lakhs per month per STP and its network. It will be open to the
State to recover the said amount from the erring
officers/ contractors.

With regard to works under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs. 10
lakhs per month to CPCB for discharging untreated sewage in any
drain connected to river Ganga or its tributaries and Rs. 10 lakhs
per month to CPCB per incomplete STP and its sewerage network
will apply. Further with regard to the sectors where STP and
sewerage network works have not yet started, the State has to
pay an Environmental Compensation of Rs. 10 lakhs per month
after 31.12.2020. The NMCG uwill also be equally liable for its
failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim
measure may start from 01.11.2019.”

Background of the present case before this Tribunal

7. The Hon’ble Supreme Court vide order dated 22.02.2017 in
Paryavaran Suraksha Samiti Vs. Union of India7 transferred the
matter for monitoring by this Tribunal in the light of the directions
of the Hon’ble Supreme Court requiring establishment and
functioning of requisite ETPs/CETPs/STPs and in default to close
industrial activities discharging effluents without treatment and to
take action against local bodies for failing to install STPs and
discharging sewage without treatment. Some of the observations in

the judgment of the Hon’ble Supreme Court are:
“ 7. Having effectuated the directions recorded in the
foregoing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed, that
for the aforesaid purpose, the financial contribution of
the Central Government is to the extent of 50%, that of
the State Government concerned (including the Union
Territory concerned) is 25%. The balance 25%, is to be
arranged by way of loans from banks. The above loans,
are to be repaid, by the industrial areas, and/or

7(2017) 5 SCC 326
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industrial clusters. We are also informed that the setting
up of a common effluent treatment plant, would
ordinarily take approximately two years (in cases where
the process has yet to be commenced). The reason for the
above prolonged period, for setting up “common effluent
treatment plants”, according to the learned counsel, is
not only financial, but also, the requirement of land
acquisition, for the same.

Given the responsibility vested in municipalities under
Article 243-W of the Constitution, as also, in Item 6 of
Schedule XII, wherein the aforesaid obligation, pointedly
extends to “public health, sanitation conservancy and
solid waste management”, we are of the view that the
onus to operate the existing common effluent treatment
plants, rests on municipalities (and/or local bodies).
Given the aforesaid responsibility, the municipalities
(and/or local bodies) concerned, cannot be permitted to
shy away from discharging this onerous duty. In case
there are further financial constraints, the remedy lies in
Articles 243-X and 243-Y of the Constitution. It will be
open to the municipalities (and/or local bodies)
concerned, to evolve norms to recover funds, for the
purpose of generating finances to install and run all the
“common effluent treatment plants”, within the purview
of the provisions referred to hereinabove. Needless to
mention that such norms as may be evolved for
generating financial resources, may include all or any of
the commercial, industrial and domestic beneficiaries, of
the facility. The process of evolving the above norms,
shall be supervised by the State Government (Union
Territory) concerned, through the Secretaries, Urban
Development and Local Bodies, respectively (depending
on the location of the respective common effluent
treatment plant). The norms for generating funds for
setting up and/or operating the “common effluent
treatment plant” shall be finalised, on or before
31-3-2017, so as to be implemented with effect
from the next financial year. In case, such norms
are not in place, before the commencement of the
next financial year, the State Governments (or the
Union Territories) concerned, shall cater to the
financial requirements, of running the “common
effluent treatment plants”, which are presently
dysfunctional, from their own financial resources.

Just in the manner suggested hereinabove, for the
purpose of setting up of “common effluent treatment
plants”, the State Governments concerned (including, the
Union Territories concerned) will prioritise such cities,
towns and villages, which discharge industrial
pollutants and sewer, directly into rivers and
water bodies.
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12. We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be
dealt with simultaneously. We, therefore, hereby
direct that “sewage treatment plants” shall also be set
up and made functional, within the timelines and the
format, expressed hereinabove.

13. We are of the view that mere directions are
inconsequential, unless a rigid implementation
mechanism is laid down. We, therefore, hereby
provide that the directions pertaining to continuation of
industrial activity only when there is in place a
functional “primary effluent treatment plants”, and the
setting up of functional “common effluent treatment
plants” within the timelines, expressed above, shall be of
the Member Secretaries of the Pollution Control Boards
concerned. The Secretary of the Department of
Environment, of the State Government concerned
(and the Union Territory concerned), shall be
answerable in case of default. The Secretaries to the
Government concerned shall be responsible for
monitoring the progress and issuing necessary directions
to the Pollution Control Board concerned, as may be
required, for the implementation of the above directions.
They shall be also responsible for -collecting and
maintaining records of data, in respect of the directions
contained in this order. The said data shall be furnished
to the Central Ground Water Authority, which shall
evaluate the data and shall furnish the same to the
Bench of the jurisdictional National Green Tribunal.

14. To supervise complaints of non-implementation of the
instant directions, the Benches concerned of the National
Green Tribunal, will maintain running and numbered
case files, by dividing the jurisdictional area into units.
The abovementioned case files will be listed periodically.
The Pollution Control Board concerned is also
hereby directed to initiate such civil or criminal
action, as may be permissible in law, against all or

any of the defaulters.”
Accordingly, on 25.05.2017, notice was issued to the Central
Pollution Control Board (CPCB), the State Pollution Control Boards
(SPCBs)/ Pollution Control Committees (PCCs) and the Ministry of
Environment, Forest and Climate Change (MoEF&CC). They filed
their status reports showing gaps in waste generated and

treatment capacity. It was further stated that action had been

initiated to remedy the situation. After considering the status
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report, the Tribunal, vide orders dated 04.07.2017, 18.09.2017 and
11.10.2017, sought information about the steps taken by the

SPCBs/PCCs.

Vide order dated 03.08.2018, the matter was reviewed and after
noting that in absence of functional ETPs/CETPs/STPs, untreated
effluents were being discharged in water bodies leading to
contamination of surface and ground water which causes various
diseases and also has adverse consequence on aquatic organism
due to decreased level of oxygen. The Tribunal directed the CPCB
to prepare an action plan. Direction was also given for monitoring
by a Committee of two officers — one each representing MoEF&CC
and CPCB at least once in every month. CPCB was required to
place the progress report every three months on the website and
take penal action for failure by way of recovery of compensation for

damage to the environment, apart from other steps.

Vide order dated 19.02.2019, after considering the status report
furnished by the CPCB, based on the reports furnished by the
States/UTs, this Tribunal after referring to orders passed in O.A
NO. 673/2018 for remedial action in respect of 351 polluted river
stretches, which had direct nexus with the steps for
ETPs/CETPs/STPs and order passed in O.A No. 606/2018
requiring Chief Secretaries to monitor progress inter alia on the
subject of control of pollution ion the river stretches, directed that
the Chief Secretaries may look into the subject of setting up and
proper functioning of ETPs/CETPs/STPs in their respective States/

UTs. Further direction issued was to prepare a report on
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assessment of compensation on account of discharge of untreated
sewage and dumping of solid waste, loss to ecological services due
to illegal mining, deforestation, after taking inputs from expert
bodies. The Tribunal also directed the CPCB to compile its
monitoring report with regard to 97 CETPs (assuming the total
number of CETPs in the country to be 97) installed in different
States. CPCB was also directed to furnish its report in O.A. No.
95/2018, Aryavart Foundation Vs. M/s Vapi Green Enviro Ltd. &
Ors. which concerned the issue of inadequate functioning CETP

leading to water pollution.

Reports filed by the CPCB

Accordingly, two reports filed by CPCB, have been put up for
consideration today :-

(i) Report dated 30.05.2019, updated on 19.07.2019, giving
status of setting up of ETPs/CETPs/STPs and methodology
for assessing environment compensation for discharge of

pollutants in water bodies.

(ii) Report dated 14.08.2019 with regard to monitoring of
CETPs.

We proceed to consider the above reports.

Report dated 30.05.2019 updated on 19.07.2019

According to updated report dated19.07.2019, out of 62,897
number of industries requiring ETPs, 60,944 industries are
operating with functional ETPs and 1949 industries are operating
without ETPs. 59,258 industries are complying with environmental
standards and 1,524 industries are noncomplying. There are total

192 CETPs, out of which 133 CETPs are complying with

96



14.

256

environmental standards and 59 CETPs are non-complying. There
are total 13,709 STPs (Municipal and other than municipal), out of
which, 13,113 STPs are complying with environmental standards
and 637 STPs are non-complying 73 CETPs in
construction/proposal stage, whereas, for STPs, 1164 projects
(municipal and non-municipal) are under construction/proposal

stage.

A report has also been prepared on the scale of environmental
compensation to be recovered from individual/authorities for
causing pollution or failure for preventing causing pollution, apart
from illegal extraction of ground water, failure to implement Solid
waste Management Rules, damage to environment by mining and
steps taken to explore preparation of an annual environmental
plan for the country. Extracts from the report which are considered
significant for this order are:

“I. Environment Compensation to be levied on Industrial
Units

Recommendations
The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied
by CPCB only when CPCB has issued the directions under the
Environment (Protection) Act, 1986. In case of a, band c,
Environmental Compensation may be calculated based on the
formula "EC= Pl x N x Rx S x LF", wherein, Pl may be taken as 80,
50 and 30 for red, orange and green category of industries,
respectively, and R may be taken as 250. Sand LF may be taken
as prescribed in the preceding paragraphs

1.5.2 In case of d, e and f, the Environmental Compensation
may be levied based on the detailed investigations by Expert
Institutions/ Organizations.

1.5.3 The Hon'ble Supreme Court in its order dated
22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others {Writ Petition
{Civil) No. 375 of 2012), directed that all running industrial
units which require '"consent to operate” from concerned
State Pollution Control Board, have a primary effluent

10
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treatment plant in place. Therefore, no industry requiring

ETP, shall be allowed to operate without ETP.

1.5.4 EC is not a substitute for taking actions under EP Act,
Water Act or Air Act. In fact, units found polluting should be

closed/prosecuted as per the Acts and Rules.

II. Environmental Compensation to be levied on all
violations of Graded Response Action Plan (GRAP) in NCR.

Table No. 2.1: Environmental Compensation to be
levied on all violations of Graded Response Action
Plan (GRAP) in Delhi-NCR.

spots

Activity State Of Air Quality Environmental
Compensation ()
Industrial Emissions Severe +/ Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Not Target Date Rs 1.0 Crore
installed
ii. Non functional Very poor to Severe + Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
: Severe Rs 50 Lakh
{Offending plot more Very Poor Rs 25 Lakh
than 20,000 Sq.m.)
Moderate to Poor Rs 10 Lakh
Solid waste/ garbage Very poor to Severe + Rs 25.0 Lakh
dumping in Industrial
Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
) Hot-spots Very poor to Severe + Rs 25.0 Lakh
i Other tittegoty Very poor to Severe + Rs 10.0 Lakh

III. Environmental Compensation to be levied in case of
failure of preventing the pollutants being discharged

in water bodies and failure to

management rules:

implement waste

Table No. 3.3: Minimum and Maximum EC to be levied
for untreated/partially treated sewage discharge

Class of the City/Town Mega-City Million-plus Class-I
City City/Town
and others
Minimum and Maximum | Min. 2000 Min. 1000 Min. 100

values of EC (Total
Capital Cost Component)

11
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recommended by the | Max. 20000 Max. 10000 Max. 1000
Committee (Lacs Rs.)

Minimum and Maximum | Min. 2 Min. 1 Min. 0.5
values of EC (O&M Cost

recommended by the

Committee (Lacs Rs./day)

Table No. 3.4: Minimum and Maximum EC to be levied for
improper municipal solid waste management

Class of the City/Town \Mega-City |Million-plus |Class-I City/Town
City and others

Minimum and Maximum Min. 1000 Min. 500 Min. 100

values of EC (Capital Max. 10000 | Max. 5000 Max. 1000

Cost Component)

recommended by the

Committee (Lacs Rs.)

\Minimum and Maximum Min. 1.0 Min. 0.5 Min. 0.1

values of EC (O&M Max. 10.0 Max. 5.0 Max. 1.0

Cost Component)

recommended by the

Committee (Lacs Rs./day)

3.3 Environment Compensation for Discharge of
Untreated/Partially Treated Sewage by Concerned
Individual/ Authority:

BIS 15-1172:1993 suggests that for communities with
population above 100,000, minimum of 150 to 200 Ilpcd of
water demand is to be supplied. Further, 85% of return rate
(CPHEEO Manual on Sewerage and Sewage Treatment
Systems, 2013}, may be considered for calculation of total
sewage generation in a city. CPCB Report on "Performance
evaluation of sewage treatment plants under NRCD, 2013",
describes that the capital cost for 1 MLD STP ranges from
0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per
month. After detail deliberations, the Committee suggested to
assume capital cost for STPs as Rs. 1.75 Cr/MLD (marginal
average cost). Further, expected cost for conveyance system
is assumed as Rs. 5.55 Cr./MLD (marginal average cost)
and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census
of India. Based on these assumptions, Environmental
Compensation to be levied on concerned ULB may be
calculated with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital
Cost for Treatment Facility x (Total

12
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Generation-Installed Capacity) + Marginal Average
Capital Cost for Conveyance Facility x

(Total Generation -Operational Capacity)]+ O&M Cost
Factor x Marginal Average O&M Cost

x (Total Generation- Operational Capacity) x No. of Days for
which facility was not available

+ Environmental Externality x No. of Days for which facility
was not available

Alternatively;

EC (Lacs Rs.)= [17.S{Total Sewage Generation -
Installed Treatment Capacity)+ 55.S{Total

Sewage Generation-Operational Capacity)] +
0.2(Sewage Generation-Operational Capacity)

x N + Marginal Cost of Environmental Externality x
(Total Sewage Generation-Operational

Capacity) X N

Where; N= Number of days from the date of direction of
CPCB/SPCB/ PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

Table No. 3.5: Sample calculation for EC to be levied
for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram | Ambala
17,60,285

Population (2011) 1,63,49,831 8,76,969 | 5,00,774

Class Mega-City Million-plus |Class-I Town| Class-I
City Town
|Sewage Generation (MLD) (as 4195 381 486 37
lper the latest data available
with CPCB)
Installed Treatment Capacity] 2500 220 404 45.5
(MLD) (as per the latest datal
available with CPCB)
Operational Capacity (MLD) 1900 140 300 24.5
(as per the latest data available
with CPCB)
Treatment Capacity Gap
(MID) 2295 241 186 12.5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs
Rs.
13
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Calculated EC (capital cost
component for Conveyance
System) in Lacs. Rs.

127372.50

13375.50

10323.00

693.75

Calculated EC (Total capital
cost
component) in Lacs Rs.

157035.00

16193.00

11758.00

693.75

alues of
EC (Total Capital Cost
Component)
recommended by the
Committee
(Lacs Rs.)

F:Iinimum and Maximum

Min. 2000
Max. 20000

Min. 1000
Max. 10000

Min. 100
Max. 1000

Min. 100
Max. 1000

Final EC (Total Capital Cost
IComponent) in Lacs Rs.

20000.00

10000.00

1000.00

693.75

Calculated EC (O&M
Component in
Lacs Rs./day

459.00

48.20

37.20

2.50

alues of
EC (O&M Cost Component)
recommended by the
Committee
(Lacs Rs./day)

F,Iﬁnimum and Maximum

Min. 2
Max. 20

Min. 1
Max. 10

Min. 0.5
Max. 5

Min. 0.5
Max. 5

Final EC (O&M Component)
in Lacs.
Rs./Day

20.00

10.00

5.00

2.50

Calculated Environmental
Externality (Lacs Rs .Per
Day)

2.0655

0.2049

0.1395

0.0094

Minimum and Maximum
alue of

Environmental Externality

recommended by the

Committee

(Lacs Rs. Per Day)

Min. 0.60
Max. 0.80

Min. 0.25
Max. 0.35

Min. 0.05
Max. 0.10

Min. 0.05
Max. 0.10

Final Environmental
Externality
(Lacs Rs. Per day)

0.80

0.25

0.10

0.05

3.4 Environment Compensation to be Levied on
Concerned Individual/Authority for Improper Solid
Waste Management:

Environmental Compensation to be levied on concerned

ULB may be calculated with the following formula:

EC = Capital Cost Factor x Marginal Average Cost for
Waste Management x (Per day waste generation-Per
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day waste disposed as per the Rules) + O&M Cost
Factor x Marginal Average O&M Cost x (Per day waste
generation-Per day waste disposed as per the Rules) x
Number of days violation took place + Environmental
Externality x N

Where;

Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of
CPCB/SPCB/PCC till the required capacity systems are
provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed
as per the Rules) +0.02 (Waste Generation Waste
Disposed as per the Rules) x N + Marginal Cost of
Environmental Externality x (Waste Generation - Waste
Disposed as per the Rules) x N

Table No. 3.6: Sample calculation for EC to be levied for
improper management of Municipal Solid Waste

City Delhi Agra Gurugram Ambala
Popiiation 1,63,49,831 | 17,60,285 | 8,76,969 5,00,774
(2011) ™o, »VY,
Class Mega-City | Million-plus |Class-I Town Class-I

City Town

Waste Generation (kg. per
person per day) 0.6 0.5 0.4 0.4
Waste
Generation 9809.90 880.14 350.79 200.31
(TPD)
Waste Disposal as per 2452.47 220.04 87.70 50.08
Rules (TPD) (assumed
as 25% of waste
generation for sample
calculation)
Waste Management
Capacity Gap (TPD) 7357.42 660.11 263.09 150.23
Calculated EC (capital 17657.82 1584.26 631.42 360.56
cost component) in
Lacs. Rs.
Minimum and Maximum Min. 1000 Min. 500 Min. 100 Min. 100

lues of EC Max. 10000 | Max. 5000 Max. 1000 Max. 1000
(Capital Cost Component)
recommended by
the Committee (Lacs Rs.)

15
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Final EC (capital cost
component) in Lacs. Rs.

10000.00

1584.26

631.42

360.56

Calculated EC (O&M
Component) in Lacs.

Rs./Day

147.15

13.20

5.26

3.00

Mihimum and Maximum
values of\EC (O&M

iCost Component)
recomménded by the
Committee (Lacs Rs./Day)

Min. 1.0
Max. 10.0

Min. 0.5
Max. 5.0

Min. 0.1
Max. 1.0

Min. 0.1
Max. 1.0

Final EC (O&M
Component) in Lacs.
Rs./Day

10.00

5.00

1.00

Calculatgd Environmental
Externality (Lacs
Rs. Per Day)

o

2.58

0.03

0.02

Mini Bnd Maxi
Iva.lueof -

Max. 0.80

Min. 0.25
Max. 0.35

Min. 0.01
Max. 0.05

Min. 0.01
Max. 0.05

m
Environmental Externality
recommefded by
the Commngjttee (Lacs Rs. per
day) t

Final Environmental 0.80 0.25 0.03 0.02
Externality (Lacs Rs. per
day)

ompensation in Case of Illegal Extraction of Ground
Water

4.5 Formula for Environmental Compensation for
illegal extraction of ground water

The committee decided that the formula should be based
on water consumption (Pump Yield & Time duration) and
rates  for imposing Environmental Compensation for
violation of illegal abstraction of ground water. The
committee has proposed following formula for calculation
of Environmental Compensation (ECguw):

ECecw = Water Consumption per Day x No. of Days x Environmental
Compensation Rate for illegal extraction of ground water {ECRcw)

Where water Consumption is in m3/day and ECRGw in
Rs./ms3

Yield of the pump varies based on the capacity/power of
pump, water head etc. For reference purpose, yield of the
pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is
operated illegally.
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In case of illegal extraction of ground water, quantity of
discharge as per the meter reading or as calculated with
assumptions of yield and time may be used for
calculation of ECguw.

4.6 Environmental Compensation Rate (ECRGw) for
illegal use of Ground Water:

The committee decided that the Environmental
Compensation Rate (ECRguw) for illegal extraction of ground
water should increase with increase in water consumption
as well as water scarcity in the area. Further, ECRgw are
kept relaxed for drinking and domestic use as compared
to other uses, considering the basic need of human being.

As per CGWB, safe, semi-critical, critical and over-exploited
areas are categorized from the ground water resources point
of view (CGWB, 2017). List of safe, semi-critical, critical and
over-exploited areas are available on the website of CGWB
and can be accessed from- http:/ /cqwa-
noc.qgov.in/ LandingPage/ NotifiedAreas/ CategorizationOfAsse
ssmentUnits. pdf# Z0O0OM=150.

Environmental Compensation Rates (ECRcw) for illegal
use of ground water (ECRcw) for various purposes such
as drinking/domestic use, packaging units, mining and
industrial sectors as finalized by the committee are given
in tables below:

4.6.1 ECRGw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in
households, institutional activity, hospitals, commercial
complexes, townships etc.

Water Consumption (m3/day)

SI. Area Category <2 2to <5 | 5 to <25 |25 & above
No. Environmental Compensation Rate (ECRGw) in Rs./m3

i Safe 4 6 8 10

2 | Semi Critical 12 14 16 20

3 | Critical 22 24 26 30

4 Over-Exploited 32 34 36 40
Minimum ECecw=Rs 10,000/ (for households) and Rs. 50,000 (for
institutional activity, commercial complexes, townships etc.)

4.6.2 ECRGw for Packaged drinking water units:

Water Consumption (m3/day)

SI. | Area Category <200 | 200 to <1000 | 1000 to <5000 | 5000 &

No. Environmental Compensation Rate (ECRgw) in Rs./m3

1 Safe 12 18 24 30

2 | Semi critical 24 36 48 60

3 Critical 36 48 66 90

4 | Over-exploited 48 72 96 120
17
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| Minimum ECow=Rs 1,00,000/-

4.6.3 ECRGw for Mining, Infrastructure and Dewatering
Projects

SI.

Area Category

Water Consumption (m3/day)

<200

‘ 200 to <1000 | 1000 to <5000 ‘5000 &

No Environmental Compensation Rate (ECRgw) in Rs./m3
1 Safe 15 21 30 40
2 Semi critical 30 45 60 75
3 Critical 45 60 85 115
4 Over-exploited 60 90 120 150
Minimum ECecw=Rs 1,00,000/-
4.6.4 ECRGuw for Industrial Units:
Water Consumption (m3/day)
SI. Area Category
No. <200 200 to 1000 to <5000 5000 &
Environmenta;n&’;npensation Rate (ECRdw) in

1 Safe 20 30 40 50

2 Semi critical 40 60 80 100

3 Critical 60 80 110 150

4 Over-exploited 80 120 160 200

Minimum ECew = Rs 1,00,000/-

4.8 Recommendations

The committee has given following recommendations:

The minimum Environmental Compensation for illegal
extraction of ground water for domestic purpose will be
Rs. 10,000, for institutional/commercial use will be
50,000 and for other uses will be 1,00,000.

In case of fixation of liability, it always lies with current
owner of the premises where illegal extraction is taking
place.

Time duration may be assumed to be one year in case
where no evidence for period of installation of bore well
could be established.

For Drinking and Domestic use, where metering is not
present but storage tank facility is available, minimum
water consumption per day may be assumed as similar
to the storage capacity of the tank.

For industrial ground water use, where metering is not
available, water consumption may be assumed as per
the consent conditions. Further, where in case industry
is operating without consent, water consumption may
be calculated based on the plant capacity (on the
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recommendation of SPCB/PCC, if required). SPCB/PCC
may bring the issue of illegal extraction of ground water
in industries in to the notice of CGWA for appropriate
action by CGWA.

. Authorities assigned for levy EC and taking penal
action are listed below:

S. No. Actions Authority

1. To seal the illegal bore-well/tube-| District Collector
well to stop extraction of water and
further closure of project
2. To levy ECqw as per prescribed method| District Collector,
3. To levy EC on water pollution, as per | CPCB/SPCB/PCC
the method prescribed in report of
CPCB- "EC on industrial pollution”
4. Prosecution of violator CGWA under EP Act
SPCB/PCC under
Air and Water Act

. CGWA may maintain a separate account for collection
and utilization of fund, collected through the
prescribed methodology in this report.”

Discussion on the report dated 30.05.2019 updated on
19.07.2019

15. It is clear from the order of the Hon’ble Supreme Court® that the
responsibility of operating STPs under Article 243W and item 6 of
Schedule XII to the Constitution is of local bodies who have to
evolve norms to recover funds for the purpose which is to be
supervised by the States/UTs. The norms were to be finalized upto
31.03.2017 to be implemented from the next year, i.e 01.04.2018.
In absence thereof, the States/UTs have to cater to the financial
requirement from its own resources. The States/UTs are to
prioritize the cities, towns, villages discharging effluents/sewage
directly into the water bodies. Industrial activity without proper
treatment plants (ETPs and CETPs) is not to be allowed by the

State PCBs and the Secretaries, Environment of the States/UTs are

® Para 10-13 in Paryavaran Suraksha Samiti Vs. Union of India, Supra
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to be answerable. Thus, the source for financial resources for the
STPs, stands finalized under the binding judgment of the Hon’ble
Supreme Court. Authorities and persons accountable are
identified. Rigid implementation has been laid down. This Tribunal
has been required to monitor compliance of the directions and

timelines.

It is in this background that the present report needs to be
appraised and further directions given. As regards the
Environmental compensation regime fixed for industrial units,
GRAP, solid waste, sewage and ground water is accepted as an
interim measure. With regard to setting up of STPs, while we
appreciate the extensive work of the CPCB based on information
furnished by States/UTs, the challenge remains about verification
of the said data on the one hand and analysis of the steps taken
and required on the other. There is already a database available
with the CPCB with regard to ETPs, CETPs, STPs, MSW facilities,
Legacy Waste sites. This needs to be collated and river basinwise
macro picture needs to be prepared by the CPCB in terms of need
for interventions, existing infrastructure and gaps therein. The
States have given timelines which need to be effectively monitored
both by the CPCB and the Chief Secretaries in terms of its

execution.

As already noted, prevention of pollution of water is directly linked
to access to potable water as well as food safety. Restoration of
pristine glory of rivers is also of cultural and ecological significance.

This necessitates effective steps to ensure that no pollution is
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discharged in water bodies. Doing so is a criminal offence under
the Water Act and is harmful to the environment and public
health. ‘Precautionary’ principle of environmental law is to be
enforced. Thus, the mandate of law is that there must be 100%
treatment of sewage as well as trade effluents. This Tribunal has
already directed in the case of river Ganga that timelines laid down
therein be adhered to for setting up of STPs and till then, interim
measures be taken for treatment of sewage. There is no reason why
this direction be not followed, so as to control pollution of all the
river stretches in the country. The issue of ETPs/CETPs is being
dealt with by an appropriate action against polluting industries.
Setting up of STPs and MSW facilities is the responsibility of Local
Bodies and in case of their default, of the States. Their failure on
the subject has to be adequately monitored. Recovery of
compensation on ‘Polluter Pays’ principle is a part of enforcement
strategy but not a substitute for compliance. It is thus necessary
to issue directions to all the States/UTs to enforce the
compensation regime, latest with effect from 01.04.2020. We may
not be taken to be condoning any past violations. The States/UTs
have to enforce recovery of compensation from 01.04.2020 from the
defaulting local bodies. On failure of the States/UTs, the
States/UTs themselves have to pay the requisite amount of
compensation to be deposited with the CPCB for restoration of
environment. The Chief Secretaries of all the States may furnish
their respective compliance reports as per directions already issued

in O.A. No. 606/2018.

Report dated 14.08.2019 with regard to monitoring of CETPs
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The Committee inspected 127 CETPs in 14 States. Figure of CETP
assumed to be 97 was not correct. 66 CETPs were found to be non-
compliant. CPCB directed SPCBs to take following steps:

“1. SPCBs shall direct non-complying CETPs to take immediate
corrective actions to comply with the environmental
standards.

2. CETP should be directed to take action as per the

recommendations provided at Annexure A-N within a time
frame.

3. In case of non-complying CETPs, action as deemed fit
including levying of environmental compensation may be
taken.

4. In case, OCEMS are not connected with CPCB & SPCB servers,
ensure a robust system of physical inspections to verify
compliance by drawing samples.”

Discussion on the report dated 14.08.2019

We accept the recommendation of the CPCB and direct the Chief
Secretaries, State Governments, Union Territories and the
SPCBs/PCCs to take further action accordingly and furnish an
action taken report accordingly. The CPCB to meanwhile compile
and collate information with regard to ETPs, CETPs, STPs, MSW
Facilities, Legacy Waste dump sites and complete the pending task

on the subject before the next date and furnish a report.

The environmental compensation regime for CETP not meeting the

prescribed norms need to be evolved by the CPCB.

Directions

We may now sum up our directions:

(1) The Environmental compensation regime fixed for
industrial units, GRAP, solid waste, sewage and ground
water in the report dated 30.05.2019 is accepted and the

same may be acted upon as an interim measure.
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SPCBs/PCCs may ensure remedial action against non-
compliant CETPs or individual industries in terms of not
having ETPs/fully compliant ETPs or operating without
consent or in violation of consent conditions. This may be
overseen by the CPCB. CPCB may continue to compile
information on this subject and furnish quarterly reports
to this Tribunal which may also be uploaded on its
website.

All the Local Bodies and or the concerned departments of the
State Government have to ensure 100% treatment of the
generated sewage and in default to pay compensation which
is to be recovered by the States/UTs, with effect from
01.04.2020. In default of such collection, the States/UTs are
liable to pay such compensation. The CPCB is to collect the
same and utilize for restoration of the environment.

The CPCB needs to collate the available data base with
regard to ETPs, CETPs, STPs, MSW facilities, Legacy Waste
sites and prepare a river basinwise macro picture in terms of
gaps and needed interventions.

The Chief Secretaries of all the States/UTs may furnish their
respective compliance reports on this subject also in O.A. No.

606/2018.

List for further consideration on 21.05.2020, unless required

earlier. A copy of this order be placed on the file of O.A. No.

606/2018 relating to all States/UTs and be sent to Chief

Secretaries of all States/UTs, Secretary MoEF&CC, Secretary Jal

Shakti and Secretary, MoHUA.
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Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

August 28, 2019
Original Application No. 593/2017
(W.P.(Civil) No. 375/2012)
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Q." I-l FE E 2’ CENTRAL POLLUTION CONTROL BOARD

\\ﬁ Lifestyle for \ingzee waterar, &7 U@ Searg aitae WA, AR  En

EF‘IUII’DI‘!MEHL’ ORE LANTH = DHE FARSY | SME FUTURE MINISTRY OF ENVIRONM EH‘T‘ FOREST & cuu.ﬂTE CHANGE, GOVT. OF INDIA

Hon'ble NGT {(PB} Matter

Time bound

CM-13/3/2024-LAW-HO-CPCB-HO | O\ Gt June 19, 2024

To
The Member Secretary,
Uttar Pradesh Pollution Control Board
Building No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow - 226 010

Subject: Hon'ble National Green Tribunal (PB) Order dated 28.05.2024 in Original
Application No. 621/2024 (1A no. 242/2024, |1A no. 241/2024) in the matter] Salim
Vs. Ministry of Environment, Forest and Climate Change & Ors. - Reg.

8ir,
This has reference to the Hon'ble NGT (PB) order dated 28.05.2024 in OA No. 621/2024
in the matter of Salim Vs. MoEF&CC regarding grievances against the Nagar Nigam, Slaughler
House, which is operating in the populated area of Kamela Colony, Saharanpur, Uttar Pradesh.

In view of the above, it is requested that following information pertaining to M/s Slaughter House,
Nagar Nigam, UP, may kindly be providing to CPCB on priority by 21.06.2024 (F/N}.

1. Latest copy of the CTO issued to M/s Slaughter House, Nagar Nigam under the Water
{Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)
Act, 19B1.

2. Details of inspection(s) carried out during last one year in the said Slaughter house and
Action Taken Report (s) w.r.t the non-compliances; prescribed norms, CTO conditions,
OCEMS connectivity and *Compendium of Indian Standards on Slaughter Houses” elc,

. Operational status of Boiler, fue/ETP/APCD/Rendering plant/Blood processing unit/Bio-
filters/ OCEMS elc.

_ Details of earlier complaints and Action Taken Reports.

. Details of Salid waste management.

. Monitoring data of drain outside the industrial premises of the said slaughter house.

. Status of imposition of Enviranmental Compensalion for past violations.

. Status of proposal for shifting of slaughter house outside the populated area, and

Any other relevant information.

[ 93]

o~ O U0 4

Yours faithfully

W
amika Sagar)
Additional Directar isional Head-IPC IV

N

aftayr wa’ qEt o TR, fawi-110032

Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
M/ Tel: 43102030, 22305792, TR/ Website : www.cpbc.nic.in

112



